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IN THE CENTRAL ADMIN ISTRAT IVE TRIBUNAJEL : HYDERABAD BENCH
AT HYDERA}T%AD

0.A.NO, 297/95 _ | § Date of Order : 3,11,97

BETWEEN :

i. J.Edward Simon

AND

l
|

2. Ch_D.Samiel ;I .+ Applicants, |

. |

1. Director, SHAR Centre,

Sriharikota Range, |
!

2. The Chairman, Indian. Space _
Research Organisation, | )
Dept. of Space, e
New BEL Road,

Bangalore. : |! .+ Respondents, T
- L _ !
Counsel for the APplicants | ,| ‘e Mr.A.Stxiars‘hénl: Reddy
- D _ ~' _ _ Mﬁ-v_-Ra.ies_warai" Rao -

- _j_ ’ 4
_— ) | |

HON'BLE SHRI R.RANGARAJAN : MEMBER (o) | { _‘
HON 'BLE SHRI B.S; JAI PARAMESHWAR s MEMBER (JUDL.) ,

i

ORDER’ | ;

s+ M

y V %a cmv e 1 Rvd n‘nanmar:.ji':m- ‘Member (Admn.) X J
i—' - —-— '

Mr,A.Sudarshan Reddy, Lea_rnedlcounbe; TUL Cire CIPP.I..I.\.CI'LU\..

and Mr,.V,.,Rajeswara Rao, learned'stanziing counsel for the

]

2. - There are two applicants in this 0A,
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e 2 0 |

3. This CA is filed praying for =& direction to the

're3pondents to promote them to gigher!grades namely 550-750 %_e,f.

1977 and 1980 and pay the backwages from the date of promotion,
f L

4, A reply has been filed in this 0A, The main contention

of the respondents in this OA is that the applicants have joined

LIl i1 CIEJ..I.-I.Q.I—“[ el L e L] vu...--l--. g w ——
. i
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'Vb— .
are no higher posts in the %Fillery category, The learned counsel’
n U
submits that the applicants should have taken up their cases 4o
|

- — ‘ ~ L b e

Tribunal in a similar OA, Hence theg cannot ask for any further

relief as even the 5th Pay CommiSSion’has not recommended any
!

Technician-C, It is also submitted PY them the applicants cannot

compare themselves to any other staff‘of ISRO Engineers,

5. We have checked up the promotional epportunities available
CEps .

— . P -t I L = L. Fmle AVtmmbron f oo 4 ovam gt basrmes ler

Tab Technician-A, Lab Technician~B and Lab Technician~C, There

are no further promotional prospects, Those who joined as ILab
Technician-C due to their higher qnaﬁifications cannot aspire

t0 g0 up in the cadre as there are no higher posts available for
them, Hence those Wno JOLNEQ &> LaU LeCHUILLIAU™G 1L LLul 4y Luwst 4

have a grouse in regard to the non-—avira.ilability of further ﬁromotiona_

I S S st A gd wam e e —— g — - = -

ISRO-75/1, dated 17,4.75 (page~-23) states that the all medical

Al 13T T e kvontod an Fu2114ino tmdrlr technical categories !for
the present and will be eligible for 3 years review urder the

terms applicable to technical categories, The respondents in
their reply at page-~5 admit that the applitants are technical Sl

e e TE mm Ll mE L iAo Avdar A :i_*"r.:;_d_ 17_4 85 smiaralv a'i'_'lﬁ')lie Sl -
Jdn thelir cases. Hepnce the lab Technﬁcian-c cannot be denied the

|

- agenue of promotion by a review once in 3 years, Th: learned
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counsel for the applicant submits that!even the Agrlculturﬁu[. * -

!
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A
!
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staff who are not commected with the Pro;ect are given the
promotion to higher category by review periodically, If so

: Jo
wWe do not sSee any reason to deny the gpplicants the pmmotionjal

- !

prospects by reviewing once in 3 years,

_ 15
6, The learned counsel for the res]ponaents subm1t$ that they
ShOu.LG nave appLUdLut:u LHIS s s ey -—-".‘"_' —_ .
I | - {r
services as directed by the ErnakulamllBean of this Tribunal iin
w

a similar OA, The applicants submltted that they had filed a

i
representation to 5th Pay Commission fﬂut the 5th Pay Comm.ssmn
has not given any relier tv vucu, .u';'c (,‘....k,...._-“. — j_

responsible in not bringing the dlrectlon of the Ernakulam Bench

WA LA™ o e ————— - - - . {
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are agenuinely interested in betterlng the prospects of Lab ‘
Technician~C, But unfoxtunate J.y tneyralso TLLEU LU Sppevacis o

{

5th Pay Commission, Hence evenLi:he‘ éth Pay Commission has not given

8NY IBLlEl 10L MG ULLTA ity wisw e e -l - |

joined as lab Technlc ian-C it- 15 the; {re5pon81bll:|.ty of the reSpondentc
) CR
now to consider the:.r cases by reviewlf.mg it once in 3 years as per

Jl \

: t' !

. |

Te In view of what is stated abov"e we are satisfied tha{a
i

the cases /fof those employees who joi;f‘r}ed as Lab Technician-C %needs

the office order cuoted above,

oLy ..’ -
to he L '}fiewed onCe in 3 years for g‘J;ving them better promot;ional

pr05pect'é.. ‘We may not be able to in*c?iicate the further avemies '
epen to them for promotion-as it is ;:%esponsibility of the réSpondents‘
to de't‘ernxine the method to give the:;n promotion suitably, I‘Ne have - “
no doubt in our m:.nd the respondentslrw:_ll definitely undertaltke a “
'reVJ.ew favourable to the appllcants||end decicze thejir cases in
e:::cordanCc. with the office order. datec 17.4, ‘75 The Apex c.ourt

in the reported case 1994 SCC (L&o) 847 (State of Uttar Pradesh vs,
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U.P.Rajya Vidhit Adhikari B’aryalaya Kalrmacharl Sangh) directed
|
the respondents in that case to conss.dLr the Case of PhAs and

in order to remove the stagnetion provide reasonable promotional

| Gk, '
avenue to them, %wtro'ﬂuat‘ oy bt #Pux C‘WII, ‘éf/vul% MZT"'M dM"

| |
In view of what is ;Stalted' dbove, the OA is ordered |

8.

| AN~ S i‘%

. ( R,RANGARAJAN )
d : Member (Admn, )

accordingly. No costs,

Dated : 3rd Novehber, 1997

(Dic_ltated' in Op’ien Cowr t) w V
! ) . 2 /

sd : {




LA, 297/95

Copy tot~

1. The Director, SHAR Centre, Sriharikota Range.

2. The Chairman, Idian Sﬁace Research Organisation, Dept. of Space,
Antharikah Bhavan, New BEL Road, Bangalors. '

Jd. ©Dne copy to M. A.Sudarshan Reddy, Advocats, CAT .+, Hydas
4y On copy to Mo UfRajesuara Raé, AddlJ CGSCs, CAT., Hyde
5. One copy to D.R.{A), CAT., Hyd.

6. One duplicate copy.
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